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MR SPEAKER * I allowed these three
hon Members because their motion 1s pen-
ding with me  The calling Attention
scheduled for today had .0 be postponed
because the Mimister was not there. So, |
am allowing them one or two minutes each
to express their viewpoint

(1) CEILING ON AGRICULTURAL
HoLDINGs
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WX W oYEy SEH ST )
SHRI P VENKATASUBBAIAH
{(Nandyal) : Mr. Speaker, Sir, while endor-

sipg the seatiments expressed by my friends,
I may say that the introduction of land
reforms and ceilings have to be done m
pursuance of the promise given to the people
by the party in power, So, land reforms
and ceilings should not brooke any delay.
The Stste Governments are also engaged in
this matter. But, vnfortunately, instead of
giving a clear and correct perspective of
the socio-economic changes that are
being brought about by land ceilings, a
controversial twist is being givem to the
recornmendations of the Central Land
Reforms Committee and the statement made
wmmmmrmmmlmnmm fioor
of the House.

SHRI B. P. MALRYA :  That state-
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:hjis most confusing.

SHRI P. VENKATASNBBAIAH : The
centire ageiculural community and also a
vast section of our population who depend
on agricultural operations in this country
are very much perturbed and they are not
sure of what is going to happen in the light
of this unnecessary and unseemly contro-
versy that 1s being carried on. So it is neces-
sary that this supreme body, the soverign
representative of the people of this

country...

SHRI PILOO MODY (Godhra) : That
is No. 1, Safdarjung Road. '

SHRI P. VENKATASUBBAIAH -

...should have a correct perspective of this
matter and have a full dressed debate so
that the land reforms are implemented
cffectively for the benefit of the vast mass
of people who depend on agriculture.
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SHR1 SAMAR GUHA (Contai): 1
want to draw attention to the statement
made by the Minister...

MR. SPEAKER : Only those hon.
Members who have given notice and their
names are entitled to speak,

SHRI SAMAR GUHA : Sir, on a
point of order. When the Minister made
& statement on land eeilings and we deman-
ded that there shouwld be a full-dressed
debate, you observed that if that is the
desire of the House it can be taken into
consideration. On the basks of that, many
hon. Members have seat their notices.
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MR. SPEAKFR  This 1s only a sub-
mission ; not a point of order.

SHRI SAMAR GUHA : So, how can
ycu allow only a few chosen niembers ; I
would rather say a few members, and not
‘chosen’ members ?

MR SPEAKER  You are also chosen
rometimes. As you are chosen They have
g1ven notice of 1t, There was no Calling
Attention rotice today and they gave notice
of 1t this morning and I allowed them.

SHRI K SURYANARAYANA (Eluru)
Sir, I would request you to give us an
opportunity discuss all the statements that
have been laid on the Tible of the House
1egaiding land reforms Not only the
policv of land reforms but every ncome of
an individual or an institution should be
discussed, That 18 my .ontention.
Only last week, the hon Minister made a
statement  As Shri Samar Guha also said,
tlat statement may also be discussed
Though 1t 15 a State subject, the directions
are being given by the Gove nment of India
also They have appoinied the Central
Land Reforms Con mittee  They have not
yet given any report  So, I would request
you to give us full opportunity, may be one
or two days, if possuble, to discuss it.

=t gew) vw §Y (RgTgT) : weaw
HErq, yg vk Qar gare B faww gw
e & awatfar 0% & wifena =ify
wAT ArEY § AT oF A swEEw wofew

Foar Wy & 1 zaw on fram wT WY
qare § R aE fearl 1 Y 9T}
safelr v g7 g age @iar fgn

MR. SPEAKER . If the Business
Advisory Committee decides to allot some
time for it, I have no objection.

——

12.22 brs,

DEMANDS* FOR GRANTS,
1972-73—Contd.

MINISTRY OF STEEL AND MINES—Contd
MR, SPEAKER : We will now take up
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further discussion and wvoting on the
Demands for Grants under the control of
the Minmistry of Steel and Mines. Shni
Damodar Pandey was on his legs He may
continue now.
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"‘;ov;ﬁ wit'h- the u-oome;da'uo; of the President



